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Order
T CP 20 I 397 -398 I 2012 TNCLT I}'4B |}'4.AH I 2012

The parties in CP 20 of 2005 filed consent terms agreed between them with a prayer
for disposal of this company petition in terms of the consent terms arrived at between the
parties.

In view of the consent terms filed before this bench along with a prayer for disposal of
this company petition, this bench hereby disposes of this company petition by making the
consent terms as part of this order.

All Miscellaneous Applications, if any, pending in this case are hereby closed as
prayed for.

Accordingly, this company petition is disposed of.

PRAKASH KUMARB.S.V.
Member (Judicial)

V. NALLASENAPATHY
Member (Technical)
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